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Open Court 
 
 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 
 

Allahabad, this the 05th   day of October  2021 
 

Civil Misc. Contempt Petition No.330/00139/2019 
in 

Original Application No. 330/01521/2017 
 
Hon’ble Mr. Tarun Shridhar, Member (Administrative) 
Hon’ble Ms. Pratima K Gupta, Member (Judicial) 
 
Narendra Kumar, S/o Jageshwar, R/o Village Ichauli, Tehsil 
Maudaha, District-Hamirpur, Uttar Pradesh. 
 

. . .Applicant 
By Advocate : Shri Trivikram Singh (Not Present) 
 

   V E R S U S 
 
1. Sri V.K. Verma, Post master General Kanpur Region, Kanpur 

U.P. 
2. Ram Mahes Sakya, Superintendent of Post Hamirpur, District-

Hamirpur.  
 

. . .Respondents 
By Advocate : Shri R.K. Srivastava 

 
O R D E R 

 
By Hon’ble Mr. Tarun Shridhar, Member (Administrative) :  
 
 No one is present for the applicant even in the revised call. 

Shri R.K. Srivastava, learned counsel for the respondents is 

present.   

 

2. Heard learned counsel for the respondents and perused the 

record. 
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3. Learned counsel for the respondents submits that the order of 

this Tribunal dated 03.04.2019 passed in OA No.1521 of 2017 has 

been complied with in letter and spirit.  For the sake of clarity the 

operative portion of the order reads as under:- 

“4. In view of the limited prayer made by the learned 
counsel for the applicant, we direct the competent 
authority amongst the respondents to decide the 
representation of the applicant dated 03.10.2016 
(Annexure A-4) by passing a reasoned and speaking 
order within a period of three months from the date of 
receipt of certified copy of this order and communicate the 
decision to the applicant.” 

 

4. The order dated 03.04.2019 in compliance of this direction is 

on record and it is a reasoned and speaking order.  

 

5. In view of the statement made by learned counsel for the 

respondents, the instant contempt proceedings are liable to be 

closed.  Notices issued to the respondents are discharged.  

 

 (Pratima K Gupta)          (Tarun Shridhar) 
           Member(Judicial)             Member(Administrative) 
 
 
/neelam/ 

 


